
By E-mail:judicialngt@go 
No.J/Mag/NGT/FA.NO.04/2023 

To, 
The Registrar, 
The Hon'ble National Green Tribunal 

(Principal- Bench), 
New Delhi 

Sir. 

Office of the District Magistrate, 
Shroff Road, Rajkot. (Gujarat) 
Fax No.0281-2453621 

Dt:-23 /05/2023. 

Sub:- Report in compliance of the order passed by the Hon'ble National 

Green Tribunal, New Delhi in Original Application No.903/2022. 
Shailendrasinh R. Jadeja V/S State Of Gujarat. 

With reference to Hon'ble National Green Tribunal, New Delhi in original 

Application No.903/2022 Shailendrasinh R. Jadeja V/S State of Gujarat. Regarding 

to Hon'ble Tribunal above order Dt.: 13/03/2023 Joint Committee constituted of Sub 

Divisional Magistrate, Rajkot City-2 and Regional Officer, Gujarat Pollution Control 

Board, Rajkot. The factual report and Photographs during Joint inspection is 
annexed herewith and forwarded to you with the request that the same may be 
placed before the Hon'ble Tribunal. 

Therefore, the factual report and Photographs is attached herewith tor kind 

perusal and necessary action please. 

Encl :- as above. 

Your's taithtully, 

(Prabha Bshi) 
Distriet Magistrate, 

Rajkot District 
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Joint Inspection report in compliance of Hon’ble National Green Tribunal Principal 

Bench, New Delhi passed order dated 13-03-2023 in O.A. no 903/2022 Shailendrasinh R 

Jadeja Vs. State of Gujarat. 

 The Hon’ble National Green Tribunal Principal Bench, New Delhi passed an order dated 13-03-

2023 in O.A. no 903/2022 Shailendrasinh R Jadeja Vs. State of Gujarat. The operative 

portion of the order (Attached as Annexure-A ) is as under:- 

1) A substantial question relating to environment due to implementation of Scheduled 

enactments under NGT Act, 2010 has arisen but before taking any further action in the 

matter, we find it appropriate to obtain a factual report, for the purpose whereof, we 

constitute a joint Committee comprising State PCB and District Magistrate, Rajkot who 

shall visit the site, collect relevant information and submit a factual report within two 

months before Pune Bench of this Tribunal by e-mail at judicialngt@gov.in preferably in 

the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF. 

2) District Magistrate, Rajkot shall be the nodal agency for coordination and compliance of 

this order. 

3) The record of this application shall also be transmitted to Pune Bench for further action. 

Background: 

 The SWM Rules 2016 refer to the Solid Waste Management Rules 2016, which were 

introduced by the Indian Ministry of Environment, Forest and Climate Change to regulate 

and improve the management of solid waste in the country. 

 The urban local bodies (ULBs) are responsible for implementing the rules at the local 

level, including collecting waste, ensuring source segregation, and processing the waste 

in an environmentally sound manner. 

 The Nakrawadi site is a solid waste management facility owned and operated by the 

Rajkot Municipal Corporation in Rajkot, Gujarat, India. Rajkot Muncipal Corporation 

has obtained authorization under SWM Rules 2016 for operating site at Survey no 222/p, 

village Nakrawadi, Dist: Rajkot, which is valid upto 09/01/2024. 

 Paryavaran Mitra (JANVIKAS), along with Shailendrasinh Ranjitsinh Jadeja, 

Raghavbhai Bachubhai Janjvadia, and Shantibhai Vashrambhai Dhenoja, filed a 

complaint regarding water and air pollution due to a solid waste disposal site operating at 

Nakrawadi in National Green Tribunal (Western Zone) Pune Bench in 2013. 

National Green Tribunal (Western Zone) Pune Bench in Application no 131/2013 passed an 

order and issued following direction on dated 20/12/2013.  

The operative part of the judgment contained in para 19 reads as under: 

Accordingly, we dismiss the Application, as regards the Prayer Clause,  we also dismiss the 

Application, as regards restitution of the land, for the present, and deem it proper to ensure due 
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compliances of the conditions and above mentioned directions, as well as given below. We partly 

allow the Application by giving following directions:  

A) The affected villagers be paid Rs.20,000/- (Twenty thousand), each as compensation, as 

indicated earlier. 

 (B) The Collector, Rajkot, shall collect such information through the Revenue Officer, not 

below the Rank of Tahasildar/Executive Magistrate duly supported by the documents like 7x12 

village extracts, residential house tax receipts etc.  

(C) HBEPL, shall deposit an amount of Rs.25,00,000/- (Twenty five lacs) tentatively with the 

Collector, Rajkot for the purpose of disbursement of such compensation within period of four(4) 

weeks.  

(D) The Collector, Rajkot, shall collect such information through the revenue officer not below 

the rank of Thasildar/Executive Magistrate, duly supported by documents like 7x12 village 

extracts, residential house tax receipts etc, HBEPL (Respondent No.4), shall deposit an amount 

of Rs.25,00,000/- (Twenty five Lacs), tentatively, with the Collector, Rajkot for the purpose of 

disbursement of such compensation, within period of four(4) weeks.  

(E) We direct that HBEPL shall complete the remaining work of construction as well as of 

providing the required facilities for Cell No.II, of the landfill site within period of six (6) months 

hereafter. In case of failure of HBEPL, to do so, RMC may forfeit the amount of security 

furnished by HBEPL, and may immediately give the remaining work on contract basis to some 

other competent Agency with a condition that HBEPL will be liable to pay escalated costs or any 

additional expenditure, so required due to engagement of such other agency along with penalty 

for non-performance of terms of the contract. 

 (F) RMC shall provide greenbelt, as per the conditions of Authorization dated 31-12-2003, 

within period of six (6) months. The afforestation programme shall be undertaken without further 

delay and progress of such programme shall be communicated to this Tribunal at the end of each 

month.  

(G) RMC shall ensure that compound wall is built up around the landfill site, Cell Nos.I and II in 

next 6 months and no leachate is flown outside or untreated wastes is carried away by air flow.  

(H) RMC shall ensure that all the Units for processing, treatment and reuse of MSW are 

operational on continuous basis as per the authorization, and GPCB shall verify the compliance 

on regular basis. In case of any non-compliance, GPCB shall initiate necessary legal action as 

per law against both RMC & HBEPL. 

 (I) GPCB, shall conduct air monitoring and groundwater monitoring at the site with 

desired/required frequency to assess the trend, water and impact of MSW (M & H) through Cell 

Nos. I and II, with a view to effectively control air and water pollution in the area. GPCB may 
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issue appropriate directions, as required under the Air Act, the Water Act and Environment 

(Protection) Act, 1986.  

(J) GPCB shall immediately approach the Secretary, Urban Development department, 

Government of Gujarat and the concerned District Magistrate with a detailed report on the status 

of MSW facilities in the State, operated by the Municipal Corporations and Councils, as these 

officers have an overall responsibility for enforcement of these Rules. It is further directed that 

these officers shall immediately intervene and act on the status report of GPCB and take 

effective measures for enforcement of the MWS Rules. The Secretary, (UD), Government of 

Gujarat is directed to submit a report on the enforcement of MSW Rules in the state within next 

three (3) months.” 

Action Taken: 

In compliance with the above Hon'ble NGT order, the District Magistrate, Rajkot, constituted a 

committee on 25/04/2023(Attached as Annexure- B). District Magistrate, Rajkot nominated 

Shree Sandip Kumar Varma Sub Divisional Magistrate, Rajkot City 2 as a Chairman of Joint 

Committe. The committee comprises the following officials: 

1. Shri  Sandip Kumar Varma, Sub Divisional Magistrate, Rajkot City 2- Chairman 

2. Shri B.M.Makwana, Regional Officer, Gujarat Pollution Control Board, Rajkot- Member 

 

Inspection  

Accordingly Site inspection was carried out on 29/04/2023 from 12:00 hrs onwards by the 

committee. 

The compliance of Directions given in Hon’ble National Green Tribunal, Pune Bench in order 

dated 20.12.2013  in O.A. No 131/2013 Paryavaran Mitra (JANVIKAS) & Ors. vs. Gujarat PCB 

& Ors is as below: 

 

Sr.

No

. 

 

Directions given in Hon’ble National 

Green Tribunal, Pune Bench in order 

dated 20.12.2013  in O.A. No 131/2013 

Paryavaran Mitra (JANVIKAS) & Ors. 

vs. Gujarat PCB & Ors 

 

Observations and Compliance 

A The affected villagers be paid Rs.20,000/- 

(Twenty thousand), each as compensation, 

as indicated earlier. 

 As per the order of Hon’ble NGT dated 

20/12/2013, Rajkot Municipal 

Corporation provided the cheque No. 

095409 dated 28/03/2014 for Rs. 

25,00,000/- from Axis Bank to the 

collector of Rajkot which was deposited 

in the P.D. account of the Collector. 

B The Collector, Rajkot, shall collect such 

information through the Revenue Officer, 

not below the Rank of Tahasildar/ 

Executive Magistrate duly supported by the 

documents like 7x12 village extracts, 
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residential house tax receipts etc.  HBEPL filed civil application vide no. 

3191 of 2014 to the Hon’ble Supreme 

Court of India against the Hon’ble NGT 

order dated 20/12/2013 in the matter of 

application vide no. O.A. 131/2013 and 

brought a stay order from the Hon’ble 

Supreme Court against distribution of Rs. 

25,00,000/- to the affected villagers. This 

amount is still deposited in the bank 

undistributed. 

 The collector, Rajkot, instructed the 

Mamlatdar, Rajkot taluka vide letter 

dated 31/05/2014 to take the dumping site 

visit with GPCB officers, Rajkot and 

submit the report. 

 The mamlatdar, Rajkot taluka reported 

vide the letter dated 12/12/2014 that they 

took jointly visit to the site with GPCB 

officers, agriculture officers and "Gram 

Sevaks". As per the report, there is no 

residential area within 500 mts. radius of 

dumping site and drinking water is given 

from water borewell which is 1.5 km far 

from the A.P. center of the dumping site. 

This drinking water consists 440 mg/l 

sulphate instead of  400 mg/l which is 

just 10 percent more than the permissible 

limit. All other parameters are in 

prescribed limit. Thus, nobody is found 

affected as per the report. 

 The Collector, Rajkot instructed the 

mamlatdar, Rajkot taluka to visit the site 

with relevant officers and resubmit the 

report vide the letter dated 08/03/2017 as 

per the instruction of the Hon'ble NGT, 

how many and how people are affected, 

how and up to what extent the agriculture 

soil of the farmers gets affected. 

 Then as per the report of the mamlatdar, 

Rajkot taluka vide the letter dated 

22/03/2017, Bore well water sample 

collected from the @ 25 meter away from 

MSWdisposal cell no-1 at land fill site of 

RMC and some other places at different 

distance, were sent to the laboratory for 

analysis. At the arrival of the report, they 

C HBEPL, shall deposit an amount of 

Rs.25,00,000/- (Twenty five lacs) 

tentatively with the Collector, Rajkot for 

the purpose of disbursement of such 

compensation within period of four(4) 

weeks. 

D The Collector, Rajkot, shall collect such 

information through the revenue officer not 

below the rank of Thasildar/Executive 

Magistrate, duly supported by documents 

like 7x12 village extracts, residential house 

tax receipts etc, HBEPL (Respondent 

No.4), shall deposit an amount of 

Rs.25,00,000/- (Twenty five Lacs), 

tentatively, with the Collector, Rajkot for 

the purpose of disbursement of such 

compensation, within period of four(4) 

weeks. 
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would submit the detailed report 

regarding its effects on people as well as 

soil. Even then, they sent the revenue 

record of the farmers of the villages 

within 500 mts of the radius of the site. 

 Then after, the Collector, Rajkot vide the 

letter dated 21/07/2017, instructed the 

mamlatdar, Rajkot taluka to submit the 

clear and factual report as soon as the 

report of water analysis arrives from the 

laboratory and to submit the detailed list 

of the people affected. The reminder was 

given vide the Collector, Rajkot letter 

dated 15/12/2017.  

 The water analysis report referred above, 

was sent to mamlatdar, Rajkot taluka by 

the GPCB officer on date 11/08/2017. 

But no report was sent regarding the 

effect of water on soil by the agriculture 

officer. 

E We direct that HBEPL shall complete the 

remaining work of construction as well as 

of providing the required facilities for Cell 

No. II, of the landfill site within period of 

six (6) months hereafter. In case of failure 

of HBEPL, to do so, RMC may forfeit the 

amount of security furnished by HBEPL, 

and may immediately give the remaining 

work on contract basis to some other 

competent Agency with a condition that 

HBEPL will be liable to pay escalated costs 

or any additional expenditure, so required 

due to engagement of such other agency 

along with penalty for non-performance of 

terms of the contract. 

HBEPL has failed to start the awarded work 

of Landfill Cell-2 within the stipulated time 

period hence; the RMC terminated the 

agreement with HBEPL in the year of 2014 

and RMC has forfeit the Bank Guarantee of 

Rs. 30,00,000/-. The same work was given 

to Varun Procon Pvt Ltd and work was 

completed in the year of 2019 by Varun 

Procon Pvt Ltd.During the joint visit, 

landfill Cell-2 is observed operational.  

Currently, RMC is in process to recover the 

cost of construction of Cell-2 from HBEPL 

through arbitration. 

F RMC shall provide greenbelt, as per the 

conditions of Authorization dated 31-12-

2003, within period of six (6) months. The 

afforestation programme shall be 

undertaken without further delay and 

progress of such programme shall be 

communicated to this Tribunal at the end of 

each month. 

During joint visit, scattered greenbelt is 

observed around MSW site. Thick greenbelt 

is observed around near M/s. Goodwatts 

WTE Pvt Ltd.  Photographs Attached as 

Annexure . 

RMC has given the work contract for 

development of Green belt surrounding the 

Landifill site to Dhenu Infrastructure dated 

31/07/2014.  

 

G RMC shall ensure that compound wall is  RMC has built the compound wall of 10 
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built up around the landfill site, Cell Nos.I 

and II in next 6 months and no leachate is 

flown outside or untreated wastes is carried 

away by air flow. 

feet height around the landfill site.  

 RMC has provided 2 nos of leachate 

collection tank (cap. @ 4 lakh lit of each). 

During Joint visit, one is observed full and 

other is found hall filed of leachate. 

 RMC has provided tanker (Cap. 8 KL) 

having pump facility to lift the leachate 

from the leachate tank. During joint visit, 

leachate collection activity by tanker is 

observed going on.  

 RMC sends their collected leachate at STP 

of RMC at Madhapar through the provided 

dedicated tanker. During the joint visit, no 

leachate flows observed outside the 

landfill site.   

 As per the furnished records during visit  

RMC has lifted and disposed 752 KL 

leachate in February-2023, 502 KL in 

March-2023 and 244 KL in April-2023. 

H 

 

RMC shall ensure that all the Units for 

processing, treatment and reuse of MSW 

are operational on continuous basis as per 

the authorization, and GPCB shall verify 

the compliance on regular basis. In case of 

any non-compliance, GPCB shall initiate 

necessary legal action as per law against 

both RMC & HBEPL. 

. 

RMC is continuously in process to collect 

MSW by door to door collection, transport 

and treatment of daily waste at site. As per 

Furnished records, RMC is collecting 

average 700 MT waste on daily basis. 

During joint visit, MSW waste treatment is 

in operation through provided 10 trommel 

and @ 2000 TPD MSW processing on daily 

basis. Till the date of visit, @10,00,000 MT 

legacy waste found stored at the site. In first 

phase, RMC has given the work contract to 

M/s. Abelone Clean Energy ltd and Jay 

Vachharaj Earth Movers and Roadways in 

year of 2020 for treatment and disposal of 

legacy waste of 4,00,000 MT. and in Second 

phase RMC has given work order of Jay 

Vachharaj Earth Movers and Roadways and 

Madhav Enterprise for treatment and 

disposal of 6,00,000 MT of legacy waste. 

All three agency are working at the Site. 

RMC has awarded the work for 

development of waste to energy plant for 

processing 600 TPD MSW to generate 14.9 

MW electricity to Goodwatts WTE Pvt Ltd 

in year of 2019 for the 25 years of time 

periods. During visit, @60% of civil work is 

completed and plant will be operational in 
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by March 2024. 

GPCB is conducting frequent monitoring 

and inspection of the site. 

I GPCB, shall conduct air monitoring and 

groundwater monitoring at the site with 

desired/required frequency to assess the 

trend, water and impact of MSW (M & H) 

through Cell Nos. I and II, with a view to 

effectively control air and water pollution in 

the area. GPCB may issue appropriate 

directions, as required under the Air Act, 

the Water Act and Environment 

(Protection) Act, 1986. 

GPCB is conducting frequent monitoring 

and inspection of the site, and as a result, 

GPCB has issued the following direction in 

last 1 year ( Attached as Annexure- C ) to 

RMC: 

 Show cause notice issued to Rajkot 

Municipal Corporation dated 27/04/2023. 

 Notice of Direction under section 33-A of 

the Water Act-1974 on 06/08/2022. 

 Legal notice issued to Rajkot Municipal 

Corporation on 30/06/2022. 

 During Visit, one groundwater sample is 

collected for analysis purpose from 

borewell of M/s. Goodwatts WTE Pvt 

Ltd. 

 Comparative Analysis reports of Air 

Monitoring Since 2014 and Water 

monitoring done in last 5 years is 

attached herewith as Annexure- D  

 

J GPCB shall immediately approach the 

Secretary, Urban Development department, 

Government of Gujarat and the concerned 

District Magistrate with a detailed report on 

the status of MSW facilities in the State, 

operated by the Municipal Corporations and 

Councils, as these officers have an overall 

responsibility for enforcement of these 

Rules. It is further directed that these 

officers shall immediately intervene and act 

on the status report of GPCB and take 

effective measures for enforcement of the 

MWS Rules. The Secretary, (UD), 

Government of Gujarat is directed to submit 

a report on the enforcement of MSW Rules 

in the state within next three (3) months.” 

Review meeting regarding solid waste 

management in Rajkot district is monthly 

carried out under the chairmanship of 

Hon’ble collector for implementation of 

Solid Waste Management Rules-2016. 

 

Site Inspection: 

 

 During visit, MSW site is observed in operation and collection, segregation and 

processing of MSW site is obvserved going on.  RMC has given work order to 3 
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agencies for processing of waste which are 1) M/s. Abellon Clean Energy Pvt. Ltd, 2) 

M/s. Jay Vaccharaj Earth movers and Roadways &  3) M/s. Madhav Enterprise. During  

visit total 10 nos of trommels machine is observed in operation. 2 nos of trammels 

machine is observed under installation. 4 nos of trommels are operated by M/s. Abellon 

Clean Energy Pvt. Ltd,  4 nos of trommels are operated by M/s. Jay Vaccharaj Earth 

movers & roadways  and 2 nos of trommesls are operated by M/s.  Madhav Enterprise. 

 As per furnished record, @ 600- 700 MT waste is daily collected   by RMC. @ 2000 

MT waste is daily processed by RMC. After processing generated compost is collected 

in the premises and given to nearby farmer, inert material  is disposed off in cell-2 and 

preprocessed RDF is collected on and ultimately given to Good wat WTE Jamnagar (p) 

Ltd for generation of electricity at Jamnagar Waste to Energy plant.  

 During visit, it is observed that Landfill cell no.1 is closed & capped in 2015. Unit has 

started dumping of inert material  in landfill cell no.2. As per records, @ 5000 MT inert 

material were dumped in this cell No.2. Capacity of cell no 2 is 4 lakh MT. 

 RMC has constructed 2 leachate collection well in cell no 2. During visit no any 

leachate is observed flowing outside the premises of MSW site.  

 RMC has provided tanker (Cap. 8 KL) having pump facility to lift the leachate from the 

leachate tank. 

 RMC sends their collected leachate at STP of RMC at Madhapar through the provided 

dedicated tanker.As per the furnished records, RMC has lifted and disposed 752 KL 

leachate in February-2023, 502 KL in March-2023 and 244 KL in April-2023. 

 RMC has awarded the work for development of waste to energy plant for processing 

600 TPD MSW to generate 14.9 MW electricity to Goodwatts WTE Pvt Ltd in year of 

2019 for the 25 years of time periods.  

 During visit, @60% of civil work is completed and as per RMC, plant will be 

operational by  March 2024. 

 During the visit one sample of Groundwater is collected from bore well @ 50 meter 

away from  MSW site ( premises of good watt WTE plant)  for analysis purpose. The 

Groundwater results are attached herewith as Annexure-E. 

Place: Rajkot                 

 

Date: 29/04/2023         B.M.Makwana,               Sandip Kumar Varma,  

Regional Officer,    Sub Divisional Magistrate,  

GPCB-Rajkot.      Rajkot City 2. 
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Photographs captured during Joint inspection 

 
Cell no 2. 
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Cell no 1 is closed and capped by RMC 

 
RMC has constructed Compound wall around the site. 
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Solid waste processing is observed going on 
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Committee Visit on 29/04/2023. 
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Scattered Greenbelt observed around the site. 

 
Scattered Greenbelt observed around the site. 
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Thick green belt observed around  M/s.  Goodwatts WTE Pvt Ltd. 

 
Thick green belt observed around  M/s.  Goodwatts WTE Pvt Ltd. 
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